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I) 

INTRODUCTION 

I, thE? Chairman, Committee on Subordinate Legislation having been authorised 

by the Committee to submit the report on their behalf, present this Thirty-fifth Report. 

2. This Report relates to the action taken on the recommendations of the 

Committee contained in the Fifth Report (2014-2015) (Sixteenth Lok Sabha) which was 
presented to Lok Sabha on 7.5.2015. · 

3. The Committee considered and ad.opted this Report at their sitting held on 

2.8.2018. 

4. The summary of recommendations contained in the Fifth Report and action 

taken reply of the Government thereon have been reproduced in Appendix I of the 
- Report. 

5. The Minutes of the sitting of the Committee relevant to this report are brought 
out in Appendix Ill. 

6. An analysis of the action taken by Government on the recommendations 

contained in the Fifth Report of the Committee (16th Lok Sabha) is given in Appendix IV. 

New Delhi; 
2 August, 2018 
11 Shravana, 1940 (Saka) 

DILIPKUMAR MANSUKHLAL GANDHI, 
CHAIRPERSON, 

COMMITTEE ON SUBORDINATE LEGISLATION . 

(iv) 



REPORT 

This Report of the Committee on Subordinate Legislation deals with 'the action 
taken by Government on the recommendations contained in their Fifth R_eport 
(Sixteenth Lok Sabha) which was presented to Lok Sabha on 7.5.2015. The Fifth 
Report dealt with the following Chapters: -

I. The National Savings Certificates (IX Issue) Rules, 2011 (GSR 848-E of 2011 ). 

II. The Intellectual Property Appellate Board (Salaries and allowances payable to 
and other terms and conditions of service of the Chairman, Vice-Chairman -and 
Members) Amendment Rules, 2012 (.GSR 438 (E) of 2012). 

Ill. The Adjudicating Authority (Procedure) Regulations, 2013 {GSR 1_77-E of 
2013). 

2. The shortcomings observed in the above Rules/Regulations are contained in 
paras 1.4 and 1.5 of Chapter I, Paras 2.6 of Chapter II and Paras 3.5 and 3.6 of 
Chapter II I of the 5th Report which after presentation was forwarded to the concerned 
Ministries for implementation of the recommendations contained therein. The Ministries 
viz. Ministries of Commerce and Industry (Department of Industrial Policy and 
Promotion) and Finance (Department of Revenue), furnished their action taken replies 
in respect of all the five obseNations/recommendations contained in the 5th Report on 
24.11.2017 and 28.11.2017 respectively. 

3. The main observations/recommendations made by the Committee in its 5 th 
Report (16th Lok Sabha) and the Action Taken thereon by the Ministries concerned are 
briefly as follows:-

1. The National Savings Certificates (IX Issue) Rules, 2011 (GSR 848-E of 
2011). 

The Committee noted that important terms like 1Scheduled Bank'. 'Cooperative . 
Society', and 1Cooperative Bank' contained in above Rules were neither defined in the 
Government Savings Actj 1959 nor in the National Savings Certificates (IX issue) 

· Rules, 2011 framed under th·e Act. Moreover, the Rules contained legislation by 
reference which was contrary to the oft repeated recommendation of the Committee that 
Rules should be as far as possible self contained. The Committee, therefore, 
recommended that important terms should be clearly defined in the parent Act and if, 
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for any reason they are not defined in the Act1 they should be defined in the rules in 
order to make the rules complete and self explanatory. As regards legislation by 
reference, the Committee observed that if it is not feasible to avoid general reference to 
the Acts/Rules, the relevant extracts· of the Acts/Rules referred to in the rules should be 
appended to the Rules. The Ministry of Finance (Department of Economic Affairs) in 
their Action Taken Reply submitted that the terms 'Cooperative Society' & 'Scheduled 
Bank' were already defined in the Post Office Savings Certificates Rules, 1960. The 
Ministry have also notified an amendment to the above Rules defining Cooperative 
Bank vide GSR 1234 (E) dated 29.9.2017. As regards recommendations of the 
Committee pertaining to self-contained rules! the Ministry have submitted that they 
have noted the observations of the Committee for future compliance and the same 
would be adhered to in all future cases. ·. 

II. The Intellectual Property Appellate Board (Salaries and allowances payable 
to and other terms and conditions of service of the Chairman1 Vice-
Chairman and Members) Amendment Rules, 2012 (GSR 438 (E) of 2012). 

The Committee had expressed their anguish over delay in final publication of 
the above rules after publication of their draft by over two months. The Committee also 
observed that the Ministry was expected to exercise due care and caution and be 
vigilant after the Rules were sent to the Press to avoid delay in publication by the Press. 
The Ministry of Commerce and Industry (Department of Industrial Policy and Promotion) 
in their Action Taken Reply have assured the Committee that they will ensure that in 
future timely action will be taken and no such lapses will reoccur. 

Ill Adjudicating Authority (Procedure) Regulations, 2013 (GSR 177~E of 2013) 

In Regulation 13 of the above Regulations, reference was made to Civil 
Procedure Code, 1908 and Information Technology Act, 2000. Also the use of the word 
'ordinarily' in the regulations 15 (2) and 28 (3) of the said Regulations makes the 
particular provision ambiguous and leave the scope for subjective interpretation. On 
being pointed out by the Committee in their Report that the Ministry should avoid 
legislation by reference and as far as possible make the regulations self-contained and 
suitably amending the Regulations 15 (2) and 28 (3) of the Adjudicating Authority 
(Procedure) Regulations, 20131 the Ministry of Finance (Department of Revenue) in 
their Action Taken Reply have informed "that the "Adjudicating Authority (Procedure) 
Regulations, 201311 was amended vide Gazette Notification No. 416 dated 25.5.2017 
(Appendix-II) to do away with the reference to the Civil Procedure Code1 1908 and 
Information Technology Act, 2000. They have further informed that the word 'Ordinarili 
in the Regulations 15 (2) and 28 (3) of the Adjudicating Authority (Procedure) 
Regulations, 2013 has been deleted and a Gazette Notification for the same was 
published on 25.5.2017. 
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4. The Committee, therefore, are satisfied to note that the Ministries 
concerned have accepted the shortcomings pointed out to them and rectified the 
same. A statement showing the Action Taken by the Government on the 
recommendations contained in the Fifth Report {2014-15) 16th Lok Sabha is given 
in Appendix-I. 

DILIPKUMAR MANSUKHLAL GANDHI, 
New Delhi; CHAIRPERSON, . 
2 August, 2018 COMMITTEE ON SUBORDINATE LEGISLATION 
11 Shravana, 1940 {Saka) 
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APPENDIX -
1
1 _ 

(Vide para 4 of the Introduction) 

STATEMENT SHOWING THE ACTION TAKEN BY THE GOVERNMENT ON THE 
RECOMMENDATIONS/OBSERVATIONS CONTAINED IN THE FIFTH REPORT OF 

THE COMMITIEE (16th LOK SABHA) 

I. The National Savings Certificates {IX Issue) Rules, 2011 (GSR 848-E of 
2011 ). 

Recommendation (Para 1.4) ··· 

The Committee note that despite clear definitions of the terms like 'Scheduled 
Bank', 'Cooperative Society', and 'Cooperative Bank' the same have not been defined in 
the Government Savings Ac( 1959 and also in the National Savings Certificates (IX 
issue) Rules, 2011 framed under the Act. The Committee , therefore, recommend that 
important terms should be clearly defined in the parent Act and if, _for any reason they 
are not defined in the Act, they should be defined in the rules in order to make the rules 
complete and self explanatory. 

Reply of the Ministry 

It is submitted that the terms 'Cooperative Society' & 'Scheduled Bank' have 
already been defined in the Post Office Savings Certificates Rules, 1960, which are 
framed in pursuacne of, and to give effect to, the Government Savings Certificate Act, 
1959, and regulate (a) KVP (b) NSC (VIII-Issue) & (c) the since discontinued NSC (IX-
Issue). Rule 2(v) & 2(xv) respectively as under: 

2(v) "Cooperative Society" means a Society registered or"deemed to have been 
registered under the Cooperative Societies f',ct, 1912 (2 of 1912) or under any 
other law for the time being in force. 

2{xv) "Scheduled Bank" means a bank for the time being included in the second 
· schedule to the Reserve Bank of India Act, 1934 (2 of 1934) & includes an 

~xecutor and a trustee company which is a subsidiary of a scheduled bank. 

As regards the term Cooperative bank, the same is under process of defined in 
the Post Office Savings Certificate Rules, 2017 through an amendment. Now it 
has been amended and notified vide GSR 1234(E) dated 29.9.2017. 

The NSC (IX- Issue) Scheme has been discontinued. 

- l-\ --
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Recommendation (Para 1.5) 

The Committee also note that in Rule 20(1) of the National Savings Certificates 
(IX issue) Rules, 2011 , references of Post Office Savings Account Rules, 1981, Indian 
Succession Act, 1925, the Airforce Act, 1950, the Navy Act, 1950, the Army and 
Airforce (Disposal of Private Property) Act, 1950 and the Income Tax Act, 1961 have 
be!3n made. The Committee, have ·from time to time emphasised that ru les should ·as 
far as possible be self contained and legislation by reference should be avoided. The 
Committee may while agreeing with the Ministry's contention that i.t is not feasible to 
avoid general reference to the Acts/Rules, desires that wherever possible the relevant 
extracts of the Acts/rules referred to in the rules should be appended to the rules in a 
manner which is akin to appending of the relevant extracts of the Acts in the bills 
introduced in Parliament, so that no difficulty is caused to public in locating and 
referencing the rules. 

Reply of the Ministry 

The observation has been noted for future compliance and the same will be 
adhered to in all future cases including the proposed Small Saving Scheme Act, 2017 to 
replace the existing three Acts dealing with Small Savings Schemes. 

[Ministry of Finance (Department of Revenue) 
OM No. H·11015/6/2015-Parl dated 28.11 .. 2017] 

II. The Intellectual Property Appellate Board (Salaries and allowances payable 
to and other terms and conditions of service of the Chairman, Vice-
Chairman and Members) Ame~dment Rules, 2012 (GSR 438 (E) of 2012). 

Recommendation (Para 2.6) 

The Committee note that the draft of Intellectual Property Appellate Board 
(Salaries and allowances payable to, and other terms and conditions of service of the 
Chairman, Vice-Chairman and Members) Amendment Rules. 2012 (GSR_ 438 (E) of 
2012) made available to the public on 24 December, 2011 , seeking 
objection/suggestion within fifteen days was published in final form on 11 June, 2012 by 
the Ministry of Commerce and Industry (Department of Industrial Policy and Promotion) 
after a delay of more than 2 months. The explanation from the Ministry that the delay in 
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the publication of final notification was caused beqause they were not aware about the 
publication of the draft Notification so they could not remind the Press to publish the 
notification in final form does not appear convincing. The Ministry is expected to 
exercise due care and caution and be vigilant after the rules were sent to the press to 
avoid delay in publication by the press. It appears to the Committee that there is no 
structured monitoring mechanism _in the Ministry to follow-up such matters. The 
Committ_ee, therefore, feel that the Ministry cannot absolve themselves from their 
resp6nsfbility of getting timely publication of draft Rules in final form. The Committee 
express their deep anguish over such casual, irresponsible and lackadaisical attitude of 
the Ministry in perpetuating this lapse and strongly urge the Ministry of Commerce and 
Industry (Department of lndustri~I Policy and Promotion) to keep themselves abreast of 
the procedures of handling of notifications and streamline the same so that such lapses 
do not recur in future. 

Reply of the Ministry 

This Department vide OM No. 7/7/2009-IPR-1/IPAB dated 8 May, 2012 and 6 
May, 2013 informed the Lok Sabha Secretariat that the delay in final Notification is 
inadvertant and delay is deeply regretted. The reasons for delay already furnished may 
kindly be accepted. This Department also issued warning to the officials who handled 
the case conveying that such lapses will not be tolerated and no excuse will be 
accepted in the future with regards to subjects having fixed timelines. This Department 
will ensure that in future timely action will be taken and no such lapses will reoccur. 

[Ministry of Commerce and Industry 
(Department of Industrial Policy and Promotion 

OM No. 7/72009-IPR-1 dated 24.11.2017] 

Ill. The Adjudicating Authority (Procedure) Regulations, 2013 (GSR 177-E of 
2013). 

Recommendations (3.5) 

The Committee observe that in Regulation 13 of the Adjudicating Authority 
(Procedure) Regulations; 2013 (GSR 177-E of 2013) reference has been made to Civil 
Procedure Code, 1908 and Information Technology Act, 2000. The Committee note 
that the Ministry should avoid legislation by reference and as far as possible the 
regulations should be self contained. The Committee strongly express its 
disagreement with the reply of the Ministry that the reference has been made to make 

__ .,· 
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the regulations comprehensive and similar reference is in vogue in other statutes. The 
Committee recommend that regulations should be drafted in such a manner that no 
difficulty Is caused to public in locating and referencing the regulations. The Committee 
desire that wherever possible Ministry should append the extracts of the relevant Act to 
the regulations. 

Reply of the Ministry 

In terms of Section 6(15) of PMLA, 2002, the Adjudicating Authority under PMLA 
is empowered to regulate its own procedure. The Adjudicating Authority, PMLA has 
accepted the recommendations of the Hon'ble Committee. The "Adjudicating Authority 
(Procedure) Regulations, 2013" has been amended vide Gazette Notification No. 416 
dated 25.5.2017 (Appendix-II) without referring to the Civil Procedure Code, 1908 and 
Information Technology Act, 2000. 

Recommendations (3.6) 

The Committee also observe that the use of the word 'ordinarily' in the 
regulations 15 (2) and 28 (3) of the Adjudicating Authority (Procedure) Regulations, 
2013 (GSR 177 ·E of 2013) makes the particular provision ambiguous and leave the 
scope of subjective interpretation by- different persons. The Committee note with 
satisfaction that on being pointed out, the Ministry have agreed to amend the 
regulations to remove th~ ambiguity by removing the use of the word 'ordinarily' from 
Regulations 15(2) and 28(3) of the aforesaid Regulations. The Committee recommend 
that the Ministry may bring out the suit~ble amendments in the Regulations 15 (.2) and 
28 (3) of the said Regulations at the earliest to make it unequivocal and specific. 

Reply of the Ministry 

It is stated that the notification to amend the Adjudicating Authority (Procedure) 
Regulations, 2013 which may be called the Adjudicating Authority (Procedure) 
Amendment Regulations, 2017 was. published in the Gazette of India; Extraordinary on 
25.5.2017 (Appendix-II). The word "Ordinarily" has accordingly been deleted. 

New Delhi; 
2 August, 2018 
11 Shravana,1940 

[Ministry of Finance (Department of Revenue) 
OM No. H-11015/6/2015-Parl dated 28.11.2017] 

DILIPKUMAR MANSUKHLAL GANDHI; 
CHAIRPERSON; 

COMMITTEE ON SUBORDINATE LEGISLATION 
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MINISTRY OF FINANCE 
(Department of Revenue) 

(ADJUDCCATlNG AUTHO~ITY) 

NOT(FlCA TION 
New Delhi, the 24th May, 20 t 7 

(PART ll-SEC. 3(i)] 

G.S.R..515 (E).-In exercise of the powers conferred by sub-section ( 15) of section 6 of the Prevention of 
Money·Laundering Act, 2002 (15 of 2003), the Adjudicating Authority, hereby makes the following regulations to 
amend the Adjudicating Authority (Procedure) Regulations, 2013, namely:-

!. (1) rhese regulations may be called the Adjudicating Authority {Procedure} Amendment Regulations, 
20t7. 
(2) They shall come into force on the date of their publication in the· official Gazette. 

2. In the Adjudicating Authority (Procedure) Regulations, 201.3,-

(A) in regulation l t, in sub-regulation (2), clause (e) shall be omitted; 

(B) for regulation 13, the following regulation shall be substituted namely:-

"l3 Issue ofsunimon and notice -

(1) Every summon or notice shall be issued in Form 3 or fom1 4 or form 5 or Form 6, as the case may 
be, and signed by the Registrar or Administrative Officer. 

(2) Every summon and notice shall be served by the complainant or applicant upon the defendant or 
respondent along with complete relied upon documents in a bound paper book and an affidavit of 
service along with proof of service s~all be filed by the person affecting such service. 

(3) (a) The service of summon or notice upon the defendant or respondent may ordinarily be made by ,· 

(i) Dasti i.e. delivering or tendering personally; or 

(ii) registered post acknowledgement due (AO), or by ~peed post or courier service; or 

(iii) Electronic mail (e-mail) or by fax message. 

(iv) [f any summon or nolice, when tendered, ls refused or if the person on whom the sununon to 
be served refuses to sign an acknowledgment of service, then the complainant or applicant shall 
make a report to this effect and in such event, such summon or notice shalt be deemed to have 
been served. · 

{4) (f for any reason the such summon or notice can not be served personally, the complainant or applicant 
may serve the same by affixing a copy of the summon on the outer door or somi:: other conspicuous part 
of the hou$e or office in which the defendant/ respondent resides or q1rries on business or personally 
works for gain, and shall then return the original to the Registrar or Administrative Officer, with a 
report endorsed thereon or annexed thereto .stating that he h;;is so affixed the copy, the circumstances 
under which he did so and the name and address of the person, if any, in whose presence the copy was 
affixed and the Authority issuing the summon or notice shall in that event declare that the summon has 
been duly served on the defendants or respondents. 

(5) Where the notice is to be ser:ved upon a company, corporation or firm, it may be served upon the 
Secretary, Director or other principal officer of the company or corporation at its registered office or 
the concerned corporate office or upon the proprielor or partner of the firm at the address of the firm. 

(6) [n a proceeding relating to any business or work against a person who does nol reside within the 
jurisdiction of the Adjudicating Authority the service of summon or notice rnay be made on any 
manager or agent, who, at the time of service, personally carries on such business or work for such 
person witltin such limits, which shall be deemed good service. 

(7) Where the defendanl or respondent is confined in a prison, the summon omotice shall be delivered or 
sent by post or otherwise to the officer in charge of the priso.n for service on the defendant or 
respondent. 

(8) Where the defendant or mspondent resides out of [ndia and has no agent in India empowered to 
accept service, -the summon shall be addressed to the defenda.nt or respondent at the place where he is 
residing and sent to him by post or by courier or by email or by fax. 

~\\-
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(9) Where the Central Government has, by notification in the Official Gazette, declared in respect of any 
foreign territory that summon or notice to be se1ved on defendants or respondents actually and 
voluntarily residing or carrying on business or personally working for gain ln that foreign territory 
may be sent to an officer of the Government of the foreign territory specified by the Central 
Oovemment the summon or notice may be sent to such officer, through the Ministry of the 
Government of India deal ing with foreign affairs or in such other manner as may be specified by the 
Central Government; and if such officer returns, any such summon or notice with an endorsemt:nt 
purporting to have been made by him that the summon or notice has been served on the defendant, 
such endorsement shall be deemed to be evidence of service. 

( lO) Where a counsel accepts the summon or notice oa behalf of any defendant or respondent and files, the 
vakalatnama or authority on his behal f, service of summon .or notice upon such defendant or 
respondent shall be dispensed with. 

(1 l) Notwithstanding anything in sub-regulation (3), a summon or notice may be communicated thr6ugh 
electronic mode as provided in section l3 of the Information Technology Act, 2000 (2 l of 2000) and 
transmission of such communication shall be regarded as valid service. 

Note: Section 13 of the {nforrnation Technology Act is appen~ed to these rules as Annexure I. '; 

(C) for regulation L4, the following regulation shaH be substituted namely:· 

"14, Bringing (cg:il representatives on record. -
In case defendant or respondent dies during the pendency of proceedings, his legal heirs shall be brought 

on record by the complainant or applicant by making such heirs as defendant or respondent to the 
proceedings."; 

(D) in regulation 15, ror sub-regulation (2), the following sub-regulatio~-shall be substituted namcly:-

"(2) The reply of the defendant or respondent shall n~t be entertained after the date fixed for hearing."; 

(E) in regu lation 28, in sub-regulation 3, the word 4'ordinary" sh;lll be omitted. 

Annex-ure 1 

Section 13. Time and place of dispatch and receipt of electronic record· 

[F. No. 5/7/2009-Pl'vlLA] 

MUKESH KUMAR, Chairperson 

( 1) Save as othe1-wise agreed to between the originator and the addressee, the dispatch of an electronic record 
occurs when it enters a computer resource outside the control of the originator. 

(2) Save as otherwise agreed between the originator and the addressee, the time of receipt of electronic 
record shall be determined as follows, namely:-

(a) [f the addressee has designated a computer resource for the purpose of receiving electronic records-
([) Receipt occurs at the time when the electronic, record enters the addressee·: 
(ii) If the electronic record is sent to a computer res~urce of the addressee that is not the 

designated computer resource, receipt occurs at the time when the electr~nic record is 
retrieved by the addressee: 

(b) If the addressee has not designated a computer resource along with specified timings, if any, 
receipt occurs when the electric record enters the computer resources of the addressee. 

(3) Save as otherwise agreed to between the originator and the addressee, an electronic record is deemed to 
the dispatched at the place where the originator has his place of business, ~dis deemed to be received 
at the place where the addressee has his place of business. · 

(4) The provisions of sub-sections (2) shall apply notwithstanding that the place where the computer 
resource is located may be different from the place- where the eled:ronlc record is deemed to have been 
received under sub-section (3). 

(5) For the purposes of this seotion,-

{a) If the originator of the addressee has more than one place of business, the principal place of 
business, shall be the place of business: · 

-l2--
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(b) [f the originator or the addressee does not have a place of business; his· usual place of residence: 
shall be deemed to be the place of business; 

(c) "usual place of re-sidence", in relation to a body corporate, means th<: place where it is registered. 

Note:- The principal regulations were published in the Qazette of India, Extraordinary, part-H, section 3, sub-$ection 
(i), vide nun1ber G.S.R L 77(E) dated the tS111 March, 2013. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-l I0054. 

SARVESH KUMAR }.. DigillJlly ,igned bySARVEsH 
;.;_ UMM Sf!IVA$TAVA SRIVASTAVA , ~ : 20l7.05,26'22:3S1~:Z•OS'lO' ,,. 



APPENDIX Ill 
(Vide para 5 of the Introduction) 

MINUTES OF THE NINETEENTH SITTING OF THE COMMITTEE ON SUBORDINATE 
LEGISLATION (2017 ~2018) 

The Nineteenth sitting of the Committee (2017-18) was held on Thursday, the 

02°d August, 2018 from 1500 hours to 1600 hours in Room No. 148, Third Floor, 

Parliament House, New Delhi. 

PRESENT 

Shri Dilipkumar Mansukhlal Gandhi Chairperson 

MEMBERS 

2. Shri Birendra Kumar Choudhary 

3. Shri Shyama Charan Gupta 

4. Shri Jhina Hikaka 

5. Shri Janardan Mishra 

6. Shri Prem Das Rai 

7. Shri Chandul Lal Sahu 

8. Shri Alok Sanjar 

9. Adv. Narendra Keshav Sawaikar 

10. Shri Ram Kumar Sharma 

11 . Shri Nandi Yellaiah 

SECRETARIAT 

1. Smt Sudesh Luthra Additional Secretary 

2. Shri Ajay Kumar Garg Director 

3. Shri Nabin Kumar Jha Additional Director 

4. Smt Jagriti Tewatia Deputy Secretary 

-ll.{-



.. 

2. At the outset, the Chairperson welcomed the Members to the sitting of the 

· Committee. The Committee then considered the following draft Reports:-

(i) Draft Thirty-first Report on the Rules/regulations governing the 

functioning of Delhi Police. 

(ii) Draft Thirty-second Report on the Action taken by the Government on the 

observations/recommendations contained in the 26th Report of the 

Committee {16th Lok Sabha) regarding Rules/Regulations f_ramed under 

AIIMS Act 1956. 

(iii) Draft Thirty-third Report on the Action taken by the Government on the 

observations/recommendations contained in the 241h Report of the 

Committee (16th Lok Sabha) regarding National Highway Fee 

(Determination of Rates and Collection) 2nd Amendment Rules, 2014. 

(iv) Draft Thirty-fourth Action Taken Report on the observations/ 

recommendations contained in the 11th Report of the Committee (16th 

Lok Sabha) on Cigarettes and other Tobacco Products (Packaging and 

Labelling) Amendment Rules, 2014. 

(v) Draft Thirty-fifth Action Taken Report on the recommendations/ 

observations contained in 5th Report (16th Lok Sabha) of the Committee. 

(vi) Draft Thirty-sixth Action Taken Report on the recommendations/ 

observations contained in 9th Report (16th Lok Sabha) of the Committee. 

3. After deliberaUons, the Committee adopted the same with slight modifications in 

the draft 34th Report on Cigarettes and other Tobacco Products (Packaging and 

Labelling) Amendment Rules) 2014. The Committee also authorized the Chairperson to 

present the same to the House. 

The Committee then adjourned. 



APPENDIX-IV 
(vide para 6 of Introduction of the Report) 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE 
RECOMMENDATIONS CONTAINED IN THE FIFTH REPORT OF THE COMMITTEE 

ON SUBORDINATE LEGISLATION 

(SIXTEENTH LOK SABHA) 

I. Total No. of recommendations/observations made 5 

II. Recommendations that have been accepted by the 
Government fvide recommendations at SI. Nos. 1.4, 1.5 5 
2.6, 3.5 & 3.6] 

Ill. No. of recommendations ·which the Committee do Nil 
not want to pursue in view of Government reply 

IV. Percentage of recommendations accepted 100% 






